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THE KINISTZR 01' STATE IN TIm 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRIMATI RAM 
DULARI SINHA): (a) & (b). Govern-
ment have received a proposal trom 
Sir Richard Attenborough, a famous 
British Actor and an intem3.tlona]ly 
reputed Producer, for help ~n the pro-
ductiOn of a film on Mahatma Gandhi. 
Government have reacted favourably 
to the proposal of Sir lUchard Atten-
borough. 

(c) Government have seen the 
script of the proposed film. It ha! 
also been seen by aekn0'1l1edged and 
established Gandhian !Cholar. in India 
and the modifications sug~ested by 
them. ha'f'e been in-corporated by Sir 
Attenborough. He has also expressed 
'his willingness for consider: ng further 
suggestions/modifications. 

(d) The whole project, includifii 
investment requirements, distribution 
of sale proceed! and. profits etC' . is 
being appraised in d~tai1. 

Death Of • Harijan WOrker ill tke 
MiBe Of Area VIII of B.C'.C.L .. o. 

18-7-1975 

6929. SHRI A. x.. ROY: Will the 
Minister of COAL AND ENZRGY be 
pleased to state: 

(a) whether he is aware of the order 
of certificate issued to. the Deputy Com-
missioner, Dhanbad to attach the pro-
perty of the B.C.C.l.. to realise com-
pensation for the accidental death of 
R fr .lrij an worker in the mine of Area 
No. VIII on 18-7-!975; 

(b) whether !uch callous attitude of 
the B.C.C.L. has created resentment 
amongst the worl{men; and 

(c) if so, facts in detail and the 
steps talt~n thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) Bharat 
Coking Coal Ltd. ha~ not received anY 
such order issued by the Deputy Com-
missionea', Dhanbad. 

(b) )1'0 representation from. the 
dependents of Workmen/workers re-
presentative, trade union 'eaders or 
Distt. Administration has been 
receiYed by B.C.C.L. in respect of 
delay in payment of cempensatio •. 

(c) Late ~8hore Ranjan and two 
other leaders met with :tatal accident 
in Kunus~re Colliery on 18-1-1975. 
The delay in payment of compensa-
tion to the deceased workmen occur-
red due to oversight inadvertently. 
The payment of compensation to all 
the deceased ~orkmen is being made 
throuah the cumpensation Commis-
sioner immediately. An inquiry com-
mittee ha! been constituted tor iR-
Quiring into these delays and reasons 
for not making timely payment of 
compensation to the decca sed work-
men. Beside~, the system for payment 
of compensation under workmen's 
Compen!ation .. ~ct has also now been 
streamlined to en~ure immediate pay-
ment in !uch injury/accidental death 
caSe6. 

Gio'Yaa.ola BiJUlY Limited, CocIain 

6980. SHltI S. .Y. lCRISHN A: Will 
the Minister of LAW, JUSTICE AND 
COMPANY ~.i.FFAIRS be plea&ed to 
state: 

(a) the composition of the Board of 
Directors of Giovanola Binny Limited, 
Cochin, Keraia, value of shares held 
by the Directors/Principal Officers and 
Public Financial Institutions including 
variou! banks; 

(b) whether the Company is a hold-
ing company for others and/or subsi-
diary to any other Company or botR; 

(c) who are the principal share-
holders lholdirJg 1000 equity shares or 
more; 

(d) whether it is also a fact that 
the Company has committed irregula-
rities under the Companies Act 1956; 
and ' 

(e) if so, the details thereof and 
action being proposed to be taken 
a&ainst all those involved? 




